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(12) The Export (Quality Control and 
Inspection) Amendment Bill, 1984.
#

(13) The Merchant Shipping (Amend­
ment) Bill, 1984.

•

(14) The Delhi Municipal Corporation 
(Amendment) Bill, 1984.

(15) The Aluminium Corporation of 
India Limited (Acquisition and 
Transfer of Aluminium Underta­
kings) Bill, 1984.

(16) The Banking Service Commission 
Bill, 1984.
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I never said 'shut up'. I never say like this... 
It is wrong. It is absolutely wrong. I have 
never said it to anybody.

(Interruptions)
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12.19 hn.

(Shri Horish Kumar Gangwar then left 
the House)

BUSINESS ADVISORY COMMITTEE 

Sixty-third Report

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND MINISTRY OF 
STATE IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI
H. K. L. BHAGAT): I beg to move :

"That this House do agree with the
Sixty-third Report of the Business
Advisory Committee presented to the
House on the 23rd July, 1984."

(Interruptions)

MR. SPEAKER : I never said 'shut up*
I only said 'Sit down*.
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MR. SPEAKER : Look here. Gentle-** 
men, I will beg to 10 limes apology if I have 
said 'Shut up*. I never said 'shut up*. I only
said 'Sit down*...... I only said that I have
said ten times till to*day to Mr. Rajda, Mr. 
Jagpal Singh and to everybody that I am 
going to discuss it. Still he is going on 
shouting at me.......I am going to name him.
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MR. SPEAKER : Both of you may 
move your amendments.

(Dr. Subramanium Swamy)

DR. SUBRAMANIAM SWAMY 
(Bombay North-East) : I beg to move :

"That in the motion, add at the end : 
"subject to modification that the time 
recommended for the Resolution seek­
ing disapproval of the Terrorist Affected 
Areas (Special Courts) Ordinance, 1984 
and the Terrorist Affected Areas (Spe­
cial Courts) Bill, 1984 be increased from
3 hours to 6 hours.*' (I)

MR. SPEAKER : Shri Gangwar.

PROF. MADHU DANDAVATE 
(Rajapur) : He has not walked out. He is 
walking in.

MR. SPEAKER : Let him move his 
amendment.

SHRI HARISH KUMAR GANGWAR : 
1 beg to move :

“That in the motion, add at the end : 
“subject to modification that the time 
recommended for

0) The Dowry Prohibition (Amend­
ment) Bill. 1984 be increased from 
2/ 1-2 hours to 6 hours ; and

(>>) The National Security (Second 
Amendment) Bill, 1984 (to replace 
Ordinance) be increased from 2 
hours to 4 hours." (2)

DR. SUBRAMANIAM SWAMY : I 
request that whenever you say. 'Sit down* 
you say that slowly.

MR. SPEAKER : I am also a human 
being. You do not realise th a t; you sym­
pathise with me. I have said it ten times or 
twenty times that we are being pressed for 
the time. I am one of you. That you do 
not appreciate.

DR. SUBRAMANIAM SWAMY r Sir, 
I have only one point to make. I wanted 
the number of hours for the Terrorist 
Affected Areas (Special Courts) Ordinance 
and the Terrorist Affected Areas (Special 
Courts) Bill be increased from 3 hours to
6 hours because the whole concept of juris­
prudence has been changed in this Bill. In 
democracy, we believe that unless an inno­
cent person proves that he is not guilty,
according to this Bill, he is partically assumed 
to be guilty, practically it works out to this. 
When we discuss this Bill, it will come out 
that he is assumed to be guilty unless he 
proves his innocence.

So, Sir, these three hours are totally
insufficient. Since abridgment of funda­
mental rights is going to take place, I would 
like that the time for this be increased to six 
hours.
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PROF. MADHU DANDAVATE: I 
had given a formal amendment to this effect.
( do not know what has happened to that. 
Everything is guillotined here.

MR. SPEAKER : That cannot be done 
It is done with your cooperation. That 
does not matter. There is no problem on 
that score.

PROF. MADHU DANDAVATE : 
After Marine Antoniette, this is the greatest 
guillotine.

MR. SPEAKER : When you cooperate, 
there is no problem.
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SHRI H.K.L. BHAGAT : This is not 
the time for me to go into the merits.

I do not agree with the hon. Member 
Dr Subramaniam Swamy so far as his 
argument is concerned. I do not also agree 
with the other hon. Member, Shri Harith 
Kumar Gangwar. But, as far as the extension 
of time is concerned, as you yourself said,
I shall bring this to the notice of the Business 
Advisory Committee. As the Chair itself 
has said it. As the debate proceeds, then, 
this matter can fa looked into.

MR. SPEAKER : I shall now put 
amendment No. 1 moved by Dr. Subramaniam 
Swamy and amendment No, 2 moved by 
Shri Harish Kumar Gangwar together to f 
the vote of the House.

Amendments Nos. 1 and 2 were put and
■ negatived.

MR. SPEAKER : The question i s :

“That this House do agree with tl* 
Sixty-third Report of the Business 
Advisory Committee presented to the 
House on the 23rd July, 1984.”

The motion was adopted


